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15.23 MRS. 

·DEMANDS FOR SUPPLEMENT-
ARY GRANTS (GENERAL)-

1968-69 

MR. DEPUTY-SPEAKER: The 
House will now take up discussion and 
voting on the Supplementary Demands 
for Grants in respect of the Budget 
(General) for 1968-69. Time allotted 
is one hour. 

AN HON. MEMBER : Too short. 

DEMAND No.8, EDUCATION 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a supplementary sum not 
exceeding Rs. 2,00,000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31 st 
day of March, 1969 in respect .,f 
'Education'." 

DEMAND No. 26, OrnER REVENUE 
EXPENDITURE OF mE MINISTRY OF 

FINANCE 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a supplementary sum not 
exceeding Rs. 98,03,000 be granted 
to the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day 
of March, 1969 in respect of 'Other 
Revenue Expenditure of the Ministry 
of Finance'." 

DEMAND No. 45, TERRITORIAL AND 
POLITICAL PENSIONS 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a supplementary sum not 
exceeding Rs. 18,000 be granted to 
the President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1969 in respect of 
'Territorial and Political Ponsions'." 

DEMAND No. 55, SALT 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a supplementary sum not 
exceeding Rs. 4,97,000 be granted 
to the President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1969 in respect 
of'Salt'." 

DEMAND No. 56, OrnER REVENUE 
EXPENDITURE OF THE MINISTRY OF 
INDUSTRIAL DEVEWPMENT AND COM-

PANY AFFAIRS 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a supplementary sum not ex-
ceeding Rs. 9,42,000 be granted to the 
President to defray the charges which 
will come in course of payment dur-
ing the year ending the 31st day of 
March, 1969 in respect of 'Other 
Revenue Expenditure of the Ministry 
of Industrial Development and 
Company Affairs'." 

DEMAND No. 58, BROADCASTING 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a supplementary sum not 
exceeding Rs. 12,62,000 be granted 
to the President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1969 in respect of 
'Broadcasting'." . 

DEMAND No. 66, EXPENDITURE ON 
DISPLACED PERSONS 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a supplementary sum not 
exceeding Rs. 25,00,000 be granted 
to the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day 
of March, 1969 in respect of 'Expen-
diture on Displaced Persons'." 

• Moved with the recommendation of the President. 
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DEMAND No. 67, OTHER REVENUE 
EXPENDITURE OF THE MINISTRY OF 
LABouR, EMPLOYMENT AND REHABIU-

TATION 

MR. DEPUTY-SPEAKER: Motion 
moved. 

"That a supplementary sum not 
exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31 st day of March, 
1969 in respect of 'Other Revenue 
Expenditure of the Ministry of Lab-
our, Employment and Rehabili-
tation'." 

DEMAND No. 71 OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF PETRo-

LEUM AND CHEMICALS 

MR. DEPUTY-SPEAKER: Motion 
moved: 

. "That a supplementary sum not 
exceeding Rs. 26,75,000 be granted 
to the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day 
of March, 1969 in respect of 'Other 
Revenue Expenditure of the Ministry 
of Petroleum and Chemicals'." 

DEMAND No. 78, OTHER REVENUE 
EXPENDITURE OF THE MINISTIlY OF 

TOURISM AND CIVIL AVIATION 

MR. DEPUTY-SPEAKER : Motion 
moved: 

"That a supplementary sum not 
exceeding Rs. 50,000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day 
of March, 1969 in respect of 'Other 
Revenue Expenditure of the Ministry 
of Tourism and Civil Aviation'." 

DEMAND No. 113, LoANS AND ADVANCES 
BY THE CENTRAL GOVERNMENT 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a supplementary sum not 
exceeding Rs. 4,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31 st day of 
March I %9 in respect of' LoaDS and 
Advances by tqe Central Govern-
ment'. H .. 

MR. DEPUTY-SPEAKER: There 
are a number of cut motions. 

SHRI P. VISWAM8HARAN 
(Trivandrum) : I want to move all 
the cut motions standing in my name. 

SHRI LOBO PRABHU (Udipi) : 
I also want to move all the cut motions 
standing in my name. 

MR. DEPUTY-SPEAKER: The 
cut motions may be moved. subject to 
their being otherwise admissible. 

SHRI P. VISW AMBHARAN : I 
beg to move: 

"That the demand for a supple-
mentary grant of a sum not exceeding 
Rs. 2,00,000 in respect of Education 
be reduced. to Re. I." 

[Expending Government funds 
for spiritual education (1)) 

"That the demand for a ,apple-
mentary gmnt of a sum not oueed-
ing Rs. 18,000 in respect ofTcrritDrial 
and political pensions be reduced by 
Rs. 100." 

[Need to reduce political pen-
sions (2)] 

"That the demand for " supple-
mentary grant of a sum not exceed-
ing Rs. 9,42,000 in respect of other 
revenue expenditure of the Ministry 
of Industrial Development and Com-
pany Affairs be reduced by Rs. 100." 

[Need to expedite the work of 
the International Licensmg Policy 
Enquiry Committ~ (5)] 
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"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,000 in respect of other 
revenue expenditure of the Ministry 
of Labour, Employment and Rehabi-
litation be reduced by Rs. 100. " 

[Need to make the Board of 
Arbitration more effective (7)] 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 50,000 in respect of other 
revenue expenditure of the Ministry 
of Tourism and Civil Aviation be 
reduced by Rs. 100." 

[Need to make tourist promo-
tional work in the European 
countries more effective (8)] 

"That the demand for a supple-
mentary giant of a sum not exceed-
ing Rs. 4,000 in respect of loans and 
advances by the Central Govern-
ment be reduced by Rs. 100." 

[Need to make the units of the 
Fertiliser Corporation of India 
run profitably (9)] 

SHRI LOBO PRABHU : I beg to 
move,: 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,00,000 in respect of Edu-
cation be reduced to Re. 1." 

[As the Vidyashala to supply 
the spiritual basis of Indian culture 
does not include representation of 
other Indian religions (ll)] 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 98,03,000 in respect of other 
revenue expenditure of the Ministry 
of Finance be reduced to Re. I:" 

[Withdrawal of the special 
Indian notes has unnecessarily 
eliminated . a natural link and 
loan of this country (12)] 

"That the demand for a supple-
mentary grant of a sum not ex~
ing Rs. 4,97,000 in respect of Salt 
be reduced to Re. \." 
3r-4lSD/68 

[Provision could have been made 
in the budgets of 1967-68 and 
1961-69 in re<lpect of payments 
to agarias, etc. (IS)] 
"That the demand for a supple-

mentary grant of a sum not exceed-
ing Rs. 9,42,000 in respect of other 
revenue expenditure of the Ministry 
of Industrial Development and Com-
pany Affairs be reduced by Rs. 100," 

[Delay in submission of the 
Report of the Industrial Licensing 
Policy Enquiry Committee (I 8)] 

MR. DEPUTY-SPEAKER: The 
Supplementary Demands and the cut 
motions are now before the House. 

SHRI LOBO PRABHU: The Sup-
plementary Demands have to be revi-
ewed on their own grounds and 
also on the grounds of the general 
budget and the changes which have 
taken place since then. I do not see 
anyone representing the Finance Minis-
try here. In order to simplify their task, 
I would lay five separate charges in 
respect of these supplementary demands 
and in respect of the working of the 
budget which was considered and 
passed. 

My first charge is that the Finance 
Ministry has ceased to be the watch-dog 
of Government. It haf to be noted that 
within 3 months of the passsing of the 
budget, the Ministry has come hero 
for an appropriation of Rs. 2S6 lakhs. 
This has been reduced by some trans-
fers. But the fact remains that these 
tran~fers do not reduce the new expen-
diture which· has arisen in these three 
months. This is a very considerable 
expenditure. It is not the whole of it. 
Under three token grants, Rs. 2.S 
crores would be given as loans and 
advances by Government. In total, 
about Rs. S crores expenditure has 
arillCll since the budget. 
IS.16 HRS. 

[SHRI R. D. BHANDARE in the Chair] 
What was the purpose of this budget 

if this expenditure could not be anti-
cipated? The Finance Department was 
supposed to be the watch-dog of Gov-
emment. It has now become the most 
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[Shri Lobo Prabhu] 
spendthrift Department amongst all 
the Departments. Its oWn staff has 
increased more than the staff of all 
other Ministrit.s. The Finance Ministe.· 
who has been associated with this 
Ministry longer than anyone since 
Independence can only have the recOid 
of having raised taxes more than many 
of them put together. He has raised 
the level of taxes from Rs. 800 crores 
to the present level of taxes of Rs. 2500 
crores. The Administrative Reforms 
Commission has pointed out that 
since 1961, 1 lakh employees 2re being 
added annually to the Central Secre-
tariat alone. Under these circumstances 
my first charge is that the Finance 
Ministry has ceased to tK. the watch-
dog of Government and has failed in 
its duties to Government and to the 
country. 

My l>CCond charge is that much of 
thi8 expenditule is wasted. I have 4 
separate cut motions here. I would 
mention 4 items here. Firstly, there is 
the item of Ramakrishna Vidyashala 
of Bangalore. This is a new service. 
There i& no reason why it should have 
been included in the supplementaTY 
demands. Secondly, I would refer to 
the expenditure on the Commission of 
Inquiry to go into licences. There have 
been for too many commissions and 
committees on this. We had the 
Hazari Report which Government 
themselves admitted was based on 
incorrect information. Now, this 
Commission has a'ready spent Rs. 9 
lakhs and is proposing to spend Rs. 3 
lakhs. It was supposed to complete 
its work by the end of February but 
it was given a life till the end of June 
and now it is being extended till end of 
March next. The .taff that it has is 
rather staggering. There is one Sec-
retary on the scale of Rs. 2500-3000; 
there are six DiIectors and so many 
other l>taff. So much so that one won-
ders if this is not the worst form of 
abuse of licences. Why has the Fin-
ance Ministry allowed the Indu[try 
Ministry to waste public money like 
this? This is a charge that must be 
answered. 

Thirdly. I must refer to the Informa-
tion and Broadca~ting Ministry. They 

gave a contract of a film of 3000 ft. 
But a film of 6000 ft. was supplied and 
they had to pay an amount of nearly 
Rs. 2 lakhs more. This is because 
someone did not know his business 
and he allowed longer films being pro-
duced. The film has been of no 
use unless the Minister tells me the use 
to which it has been put. 

Then, I come to advances and loans. 
We had occasion before to talk about 
the Indian Drugs and Pharmaeceuti-
cals Limited. Unfortunately that 
Ministry has even lost its head, Shri 
Ashoka Mehta, and God knows what 
will be the further progress of things 
in this matter. Rs. 2.5 crores have to 
be paid as loan to make these three 
enterprises to carry on. 

Secondly, there is a very interesting 
thing, which should interest the Minister 
of Commerce who has just left, that the 
Indian Electrical Works, which were 
taken over in 1961 for being badly 
run, has been run even worse; it has 
not earned any profit and it is involving 
the Government in more and more 
investment. 

These items are evidence of the 
complete collapse of the Finance 
Ministry and its ability to check waste-
ful expenditure, and this is coupled 
with the fact that the Ministry neglects 
to spend where it is necessary. It 
has no sense of priority. I can refer 
to so many things. So many things 
were said about Bihar. I will now refer 
to my own State where, for a long 
time, we have been asking for money 
to have the same number of tubewells 
put down, the same number of pump-
sets put down this year as last year, 
but the reply given is that this is a matter 
for the State and no further money can 
be found in the Plan for this. I will 
refer again to the scheme for rural 
housing which my good friend, Shri 
Tapuriah, raised here and where we 
were informed that not even a loan 
could be given from private banks. 
This is the kind of priority that Govern-
ment gives to things which can provide 
employment. which can lelieve the 
growing unemployment here. There 
are many more things that can be added 
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and I have no doubt that they will be 
added to the priorities-things which 
have been neglected. _ 

My fourth charge is that the Finance 
Ministry has lost complete control 
over the other Ministries. I have 
worked for some time in the Finance 
Ministry. I have also worked for a 
long time in the Food Ministry and 
I remember the time when the Food 
Ministry had to wait for sanction even 
for small things, in respect of the 
principle of the scheme. But now it 
appears that the Food Ministry can do 
anything; it can proceed with any 
scheme of procurement, any scheme 
of zonal control. I wou'd like, in 
this connection, to point out that the 
zonal control should have been removed 
this year because the harvest provided 
18 ounces per head, an absolute 
record in the annals of this country. 
But wbat has this Gov::rnment done? 
This Government has been continuing 
these controls with the result that, while 
the price of rice rose from Rs. 40 to 
125 in Bengal and Rs. 20 to Rs. 60 in 
U. P., it also rose in Maharashtra and 
Madras by.ancqua' proportion. This is a 
shame that, at a time when the grains of 
this country ~hould be available to all, 
the Finance Ministry has not been able 
to compel the Food Ministry to apply 
its mind to the problem of making the 
foodgrains available to all and reducing 
t.he expenditure involved not only by 
itself but by the people from a system 
which has no meaning at all. 

Lastly, I have to refer to the various 
taxes levied by the Government. We 
have'no precise report from the Minis-
try about how the budget has progress-
ed. There was a statement from the Min-
ister that taxes were looking up and that 
they would not be below the expectat-
ions that they had. There are two sets of 
taxes to which I had occasion to object 
when I spoke on the General Budget. 
First, in the case of Postal Department, 
I have to raise this; the postal revenue 
in spite of an increase from 25 to 50 
per cent bas not risen at all; ~s ~s my 
information and I hope, this will . be 
confirmed. (Interruptions). 

Similarly, the freights which have 
been imposed by the Railway Ministry 
have not increased the income of 
Government but have reduced it. What 
is the Finance Ministry doing? It does 
not apply its mind to such things and 
comes to us asking for more and more 
like Oliver Twist. Only Mr. Morarji 
Desai is too aggressive to be like him. 

This House must reject these De-
mands because it is a betrayal of the 
interests of the country. 
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SHRI S. S. KOTHARI (Mand-
saur) : I thank you for permitting 
me to refer to certain matters. It is 
somewhat surprising that so soon 
after the general budget, the Finance 
Minister has to come to the House 
with a demand for supplementary 
grants. It appears he has not been 
able to make a success of his efforts 
to effect economies. The Ministries 
are continuing to spend heavily. As 
I had said earlier, financial advisers 
attached to the various ministries should 
be activised. They should examine 
carefully the estimates of the ministries 
so that there may be a proper check 
over their estimates. I am glad that 
two of the important ministers concern-
ed with industrial development and 
information and broadcasting are here 
today. It is natural because the supple-
mentary grants principally relate to 
these two ministries. 

A considerable amount of money is 
being sanctioned for the industrial 
licensing policy enquiry committee. 
The industrial licensing policy has been 
a failure because it has tended to thwart 
rather than promote industrial develop-
ment. The Ministry should see that 
the country's ~owth is stimulated. 
The licensing procedures continue to 
be cumbersome and the applications 
for industrial development take con-
siderable time. The applicant has to 
go from one department to another and 
it takes even one or two years for 
particular licence to be sanctioned. 
The amount of time, energy and money 
required to obtain an industrial licence 
could probably suffice to set up addi-
tional plant. The procedures have to 
be simplified. Where no foreign 
exchange or a nomiD" 1 quantity of 
foreign exchange is invc •• ed, I feel that 
the licensing procedure could be dis-
pensed with and the ministry should 
establish an economic bureau which 
could advise industrialists about the 
demand and supply position of any 
commodity. If in spite of the warning 
given by the economic bureau, an 
industrialist wants to go ahead with a 
particular industry, it is his funeral. 
One or two will burn their fingers and 
automatically the rest .will proceed 

along the right lines. I am sure it will 
stimulate industrial development and 
simplify matters. 

Where foreign exchange is required, 
I would suggest that it should be obli-
gatory for the authorities to process the 
industrial application for industrial 
licensing within a maximum period of 
say, three months. It should not take 
a considerable period. Actually if it 
takes more time, I would say that that 
is the tragedy of industrial licensing 
which must at all costs be avoided if 
this country is to acquire the momentum 
of growth. 

I would make a suggestion in this 
regard. I do Dot know whether it 
would appeal to the Government, 
but let it declare the year 1969 to be 
what I would call the "industrial expan-
sion year". And let the Government 
make an all-out effort to establish a 
target for a number of industries, say, 
500 large scale and 2,500 small scale 
industries. Let them at least initiate 
such projects during the coming year. 
The conditions are propitious, the 
economy has turned the corner and 
we are on the road to revival. This 
would give an impetus, a tremendous 
push, and that would assist considerably 
in propelling the economy further ahead. 

We have a considerable amount of 
installed capacity which has to be 
utilised. If attention is given to that 
aspect, I am sure there could be an 
upsurge in production and the national 
income, just as there has been a wel-
come upsurge of about nine per cent in 
agricultural production. 

MR. CHAIRMAN : The hon. Mem-
ber's time is up. He has exhausted 
five minutes; he cannot go on like this. 

SHRI S. S. KOTHARI: With regard 
to the Ministry of Information and 
Broadcasting, I find that probably 
this particular demand has the poten-
tiality of being called what is generally 
known. as a "scandal". If we analyse 
it, we find that out of Rs. 6,98,449 onlv 
Rs. 2,16,090 was the legitimate pay-
ment. Rs. 4,82,359 have been paid to 
the producer in respect of deleted 
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[SHRI S. S. KHOTHARlj 
portions of a film and other items. 
In this, there is the amount in regard 
to probable earnings of the producer 
for a period of 12 months; then there 
are the expenses for 12 months. 
Besides there is the net interest on the 
amount and then again there is the fee 
for the counsels of the producer. 
I would like to know who the arbitrator 
is. He has played deliberate mischief 
and he has given a judgment in favour 
of the producer to swindle the Govern-
ment of about five lakhs. Whereas 
the film had been scheduled to be for 
3,500 feet, I do not know how' the 
film went up to 6,174 feet. It does 
not matter, but why this extra payment 
for the cut portion? The film in its 
final form is to be accepted by the 
Ministry. There is no need to pay for 
the deleted portions. I do not under-
stand what kind of arbitration award 
is this and how the Minister just accepts 
it and who the arbitrator was who has 
given this loaded award against the 
Government. It is indeed a great pity. 

With regard to the Ministry of 
Petroleum and Chemicals, I would 
make only one point. Let it establish 
an institute for the exploitation of 
petro-chemical products. This is a 
very important matter. I do not have 
the time to go into the details, but 
what I would suggest is obvious : if 
the Government pursues this matter, 
there could be a tremendous potential 
for expansion and growth. 

Mr. CHAIRMAN: Your time is 
up. 

SHRI S. S. KOTHARI : One more 
minute and I have done. With regard 
to the public enterprises, they should 
be made to yield surpluses. What 
has happened is that the various sectors 
of the economy have lost their capacity 
to generate surpluses. If the economy 
of the various sectors do not generate 
surpluses, you cannot have further 
growth, because growth comes out of 
surpluses. I would suggest that indust-
rial research should be initiated to 
develop incentive schemes to motivate 
the workers and staff in industrial 
enterprises so as to improve prod,:!ction, 

performance and productivity. The 
policy of "neither carrots nor sticks" 
has failed. You have to enforce disci-
pline and you have to provide incentives, 
for good work or for hard work. 

The last point that t am making is 
this. While the Public Enterprises 
Bureau is doing good work, it must be 
seen that other Ministries give it the 
fullest co-operation. 
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SHRI S. KANDAPPAN (Met-
tur) : Sir, the lighthearted way 
in which the Government is carrying 
on the affairs of this country is evident 
even from the .first page of this book 
.giving the Supplementary Demands 
while making provision under the head 
"Education" for imparting moral and 
spiritual education. I would like to 
ask the Government whether they are 
at all serious about this. I see from 
the statement that they have allocated 
a sum of Rs. 2 lakhs to Ramakrishna 
Vidyala to impart moral and spiritual 
education throughout the country. Can 
anything be more funny than this?· 
I really suspect something very bad 
about this whole affair. After all, 
this is a very big issue. We all know 
it and the Opposition is one with the 
GQvern.roent if .they do seriously feel 
that we should aid our eduCational 
institutions to impart moral education. 
This is,.a necessity. But is this the 
way to go about it, just throwing 
away Rs. 2 lakhs to Ramakrishna Vid-
yala? I am sure if some other private 

. organisation like the YMCA or some 

other organisation approach the Govern-
ment telling them that they are also 
going to have some kind of moral edu-
cation in their institutions the Govern-
ment cannot deny them help. If 
they deny them definitely they will 
be accused of partiality. This is the 
lighthearted and callel)S way in which 
Government is squandering our money. 

There are other points which Shri 
Lobo Prabhu and others have rightly 
pointed out, about fertiliser, chemicals 
and other ministries. About· Informa-
tion and Broadcasting also some points 
were mentioned. I do not want to 
dwell at length on that because Infor-
mation and Broadcasting Ministry has 
become notorious for increasing its 
expenditure without increasing its 
efficiency in any way. 

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
L. N. MISHRA) : Nothing new. 

16 HRS. 

SHRI S. KANDAPPAN: I am 
corroborated by the Minister who says, 
"Nothing new". So it is the normal 
way with that Ministry and I need not 
waste much of my time on that. I hope 
Shri K. K. Shah will do something to 
boost up the image of his ministry. 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH) : This is a reward for 
listening to you. 

SHRI S. KANDAPPAN : You are 
bound to listen when your subject is 
there. It is not to oblige me, I am sure, 
that the Minister is here but because his 
subject is there. 

Unfortunately, though he is very 
patient with Members, he never impro-
ves upon the working of his ministry. 
That is the predicament in which we 
are placed with his ministry. I would 
reCall to his mind only one thing. 
Some years ago-probably, he was not 
there at that time but even after he 
took over, I think, I have put in this 
request to him-I had made the point 
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that there are many countries in the 
world which broadcast in Hindi. Tamil 
Telugu and other Indian languages with 
a view to catering to the need of the 
Indian populatic;m and also to cultivate 
friendship with our people here. I 
have been asking this Government for 
so many years that we should have at 
least one broadcast in the Malay 
language which is predominantly 
spoken in Malaysia, Indonesia. Burma 
and other parts, and also in Sinhalese. 
But not even half an hour could this 
Government find to broadcast in either 
Malay or Sinhalese with a view to 
cultivating the people in those countries. 
During the Indo-Pak War when Sukar-
no the Indonesian President, was against 
us. it was definitely the people who were, 
with us. But we do not have any 
contact with the people. After some 
time we knew this, when Sukarno fell 
and the Government was taken over 
by Suharto and supported us. During 
that time. I remember, the Trichy 
Station of All India Radio gathered 
together some Malay students reading 
there in St. Joseph College and other 
places in Madras. and broadcast a fine 
programme in the Malay language. 
That captured the imagination of people 
so much that there were a lot of appre-
ciating letters for that programme. 
If you have some kind of a continuous 
programme like that, it would help a 
long way in cultivating people of our 
neighbouring countries at least. Even 
that you are not doing. I do not want 
to deal much with this. 

The important thing on which I 
want to dilate a little is the labour 
policy of this Government. It is 
unfortunate that they make tall claims 
about their sympathy with labour. 
about the welfare of labour. how they 
are looking after them and how much 
money they arc spending for the wel-
fare of labour. They are never tired 
of shedding crocodile tears for labour 
interests in this country. But there 
are two things that I would like specifi-
cally to point out. One is the Central 
Government employees wherein the 
Central Government is directly concern-
ed. not only on the administrative 
sjde but also in the public sector. 
".- 4 LSO(i8 

Some time ago when a question was 
raised with legard to HSL, I think 
by Shri Tapur;ah or Shri Patodia, 
the whole argument of the Minister 
was that there were inter-union rivalries 
in the public sector which hampered 
production ther~. But the Minister 
should know that there are inter-union 
rivalries in other sectors as well. 
Not only in the public sector but even 
in the pr~vate sector there are inter-
union rivalries, but the management 
there is capable of managing it with the 
result that they are able to show some 
profit. But, unfortunately, in the public 
sector the manag~ment ha~ failed 
miserably and many of our public 
sector enterprises are facing crises 
and are only showing losses. which 
go on increasing year by year. 

With regard to the Central Govern-
ment employees. nothing that the 
Government has done so far is satis-
factory. In Fegard to this particular 
matter I would like pointedly to press 
for only one thing. That also I have 
been stating here many a time. When 
there is inflation in this country and 
the Central Government employees 
agitate and when there is an increase 
in dearness allowance or in the basic 
pay and all that, naturally that leads 
to repel cussions in rebard to the State 
Governments' employees. Every Fin-
ance Mini~ter is very c'ear in his consci-
ence. They are ~ery vehement in 
tel~ing us that it is none of their bus-
iness to look after the States. But I 
should say. constitutionally and the 
way the country has been going ahead 
all these last 20 years as far as the 
economy and the financial and the 
fisca I policies are concerned, no 
State can even remotely control the 
fiscal policies of the Centre. So when 
the fiscal policies of the Centre lead 
to an increase in prices. to inflation. it 
is the moral respomibility of the Centre 
to see that the States are provided 
with enough money so that the State 
Government employees also get dear-
ne~s allowance. There is an un-
healthy sort of growth that is 
there. The State Government 
employees feel that the Central 
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Government fellows are a privileged 
class and that they being in the States 
are not at ,all privileged and are rather 
underprivileged. This kind of a thing 
should be removed. Government should 
have a Ie-thinking on thi1i basic 
issue. I would like to insist on that. 

With regard to employment problem 
also, even today there was a lot of dis-
cussion going on in our Assembly 
in Madras about the closure of mills 
in Madras and other places. Thousands 
of workers have been thrown out of 
employment. Even the Swatantra 
Party has started a trade union- there 
and they were also agitating sometime 
back. The problem is so acute. 
Our Chief Minister had talks with the 
Commerce Minister here-unfortu-
nately, I do not find him here-and 
he also had talks with the Labour 
Minister. Our Labour Minister also 
had talks with him. In that. we w::re 
told ti¥lt they had agreed to certain 
things. In the. interest of labour. 
at least, as far as my State Govetnment 
is concerned, they have postponed the 
collection of sales-tax and they have 
accepted the deferred-payment basis 
for that and they have been given 
so many other concessions. But not 
even a token concession is shown by 
the Central Government. If they would 
have come forward to some extent, at 
least, to provide Rs. 5 crores that they 
have promised as a loan to tide over 
the CI isis, a lot of problem~ with 
regard to labour could have been 
solved. They will also be los;ng by 
way of excise_ After all, if the mills 
are closed. definitely, the Ctntral 
Government is also losing excise. 
So, this kind of indifference is, unfortu-
nate!y, aggravating the problems of 
the State. 

One more thing I would like to say 
about labour. There is a tendency 
to which even the Labour Minister, 
sometime back. has given expression 
that they should have more labou.-
legislations at the Central level. I 
would urge upon the Centre to give more 
powers to the States because the labour 
problems always become law and 01 del 
pIOblems. If the State Governments 

do not have powers to compel the 
management to accept arbitration and 
to fall in line with the Government 
it will be very difficult for the States t~ 
carryon and to solve the labour pro-
blems. That i~ what we are experienc-
ing in this field. The people tell llS 
that law and order b¥ broken down 
and that we are helpless. We are 
helpless because we do not have the 
powers. The Government can arbitrate 
but it is not binding on the management. 
The labour is prepaled to hear us but 
from the management side. they are 
always unwilling. They know how 
to manip,.late thines in New Delhi 
and they get away-with it. So, this 
kind of trend should be arrested by the 
Government to S:le that more labour 
legislative powers are given to the State 
so that there will be a healthy set-up 
in the country. 

SHRI BEDABRATA BARUA 
(Kalirbor): Mr. Chairman, Sir. 
I have no quarrel with the -Finance 
Minister for getting a supplementary 
grant and I would, celtainly, support 
it. But there are certain trends in the 
countlY. two or three trends, to which 
I would like to draw the attention of 
Government. 

One is the proliferation of Union 
Territory business becau.~e, behind this 
extension of Union Telritories in the 
countl y, there has been a proliferation 
of bureaucratism in the whole country. 
For example, in a small district, an 
Inspector-General used to do and now 
in a Union TenitolY, the whole set of 
offiCCls will be necessary. Expenditure 
merely on officialdom is, certainly, no 
substitute for democracy. When they 
were created, it was el(pected that they 
will be a temporary mea~ure ~ut 
in the name of certain public demands 
and for other reasons, the Union Terri-
tories ale proliferating and the expendi-
ture in the Union Territories has been 
traditionally. accepted and to have a 
better claim to the Central revenues. 
It is tightly so provided that the money 
is spent for the welfare of the 
peop!e, not on the bureaucrats 
or on salaries 01 increased sala-
ries of tho'le bureaucrats who will be 
necessary to man the Union Territories. 
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This has been the position. We 
must inquire into the whole business of 
these Union Territories to find out 
whether we can have a new adminis-
trative system; we must have a new 
system where we will not have a big 
peg for a small hole. We should have 
a new service and try to manage with 
smaller costs. We should enquire 
whether the same proportion of ad-
ministrative expenditure is incurred, 
whether it is a big State or a small 
State. If the admjnistrative expendi-
ture in the case of Union Territorit's 
is very much large, we should find out 
how large it is and whether it is at all 
necessary in the interest of the country. 
This is one part of the busiress. Uni-
on Territories have become a sort of 
attraction for bureaucrats and it is 
quite likely that th,e whole country 
will find itself in smaller and smaller 
States and Union Territories because 
it is by this method that bureaucracy 
may expand and proliferate without 
any regard for the welfare of the 
people. 

Then about public sector enterprises. 
the principle is about the fiscal and 
economiC policies that are involved. 
No public enterprise can grow in a 
mixed economy if the fiscal and eco-
nomic policies of the Government are 
entilely oriented towards private enter- , 
prises. We have to examine wh~ther 
our fiscal and economic policies are 
oriented towards the development of 
the public sector. There was a lot of 
argument about public sector. Even 
in such debates. the public sector is not 
spared. But what happens in the 
private sectOI? It buys at Re. 1 per 
kilo and sells the same thing at R •. 6 
per kilo with a label of a big name. 
We do not inquire into that! We do 
not inquire if the private sector sells 
something at 600 per cent more! But 
we.have a sort of very curious interest 
in trying to find out how the public 
sector functions. It is. thelefme. 
necessary to put matters right by saying 
that the public se<;tor has been requiled 
to do the unpr ofitable part of develop-
ment. that part of it where the private 
sector will not go; secondly. the public 
sector is required to sell things with 
reference to the social cost involved; 

that means. it should give at a price 
which will be good for the people; its 
pricing policy is oriented not fOi profit 
but for the welfare of the people; so, 
after requiring the public sector to seU 
taking into account the welfare of the 
people. it cannot be expected 
to make profit always. Of course, 
this does not absolve the Government 
of its duty to find out whether the public 
sector can be made more useful and 
more efficient. (Interruption). I would 
say that both the public sector and the 
private 'ector must be examined prop-
erly and thoroughly; we should go into 
the entire thing, whether the cost 
,.tructure is the same in the public 
sector and the private sector, whether 
the cost and efficiency are the same in 
Tatas or in the public sector; and again 
what are the profits in the public 
sector and the private sector; these 
have ~o be examined. 

What is the policy of the LIC and 
other institutions? I know it for 
truth that the LIC, for example, is 
barred from giving advances even for 
housing purposes to public sector 
enterprises. These are the things 
which are loaded against the public 
sector. 

Then on the question of capacity 
in the public sector, we have to find 
out whether there is enough demand 
for it, whether we have installed the 
capacity according to the demand; 
if they work under-capacity, then it 
means that the public sector has not 
been properly planned. So, so far 
as fiscal and economic policies are 
concerned, they should be attuned 
to the needs of the public sector. 

Take, for instance, the steel industry. 
In 1966, the Railway Ministry had a 
cut back of 33 per cent of demands 
for steel industry. The whole country 
is told that the transport difficulties 
are immense and that the Railway 
Ministry are looking after them. Is 
this the way of looking after them-
cutting back 33 per cent of the demands? 
It is not the first duty of the Railways 
to fill the public coffers by giving pro-
fits to other projects. First of all, 
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its duty was to keep the steel industry 
going, to keep the public sector 
enterprise going as a profitable con-
cern, as a going concern to utilise the 
demands for the development of com-
munications and all that. 

Then I would like to refer to the 
type of control over business. We 
want more and more of,parliamentary 
control over the public sector. Par-
liamentary control should be there 
over the public sector with a view 
to see that it results in the advance-
ment of the public sector. At the 
same time, we should also devote 
our attention to the private sector. 
What is the type of parliamentary 
control on the private sector? Its 
cost structure should be examined. 
How much steel is produced in India. 
how much of it is being given to one 
enterprise. Hindustan Automobiles or. 
say, Hindustan Motors? Is there any 
cost audit in their case? Do we 
actually find out how much of the 
steel has gone into that particular 
unit and how much of it has gone to 
other enterprises or has been sold to 
others profitably ? 

We have a system of auditing. When 
there is audit, we believe religiously 
that the money will be spent properly. 
But the point is that there must be 
better auditing, not only the type of 
audit where whatever the manage-
ment says is accepted but something 
deeper to find out what is happening. 
This type of control should be there 
not only on public enterprises but 
also on private enterprise. The 
private sector also gets its quota of 
foreign exchange. Is there any sys-
tem by which we can find out how 
much of it is properly spent, apart 
from over-invoicing and under-
invoicing? We have not. 

These are basic problems of the 
economy. Unless we look into these 
problems. it is no use trying to say 
that we have the institution of public 
enterprises and we wish them to suc-
ceed. We must have control over 
all industries. publicly-owned and also 
the private il1d ustries. 

Then there should be interchange 
of manpower as between one unit 
and another. If necessary, people 
who may be in surplus in one unit 
should be taken on to a sister unit. 
For example, in Bokaro, we can have 
people from Bhilai who may be in 
surplus. This should certainly be 
done. I do not know what legal or 
administrative difficulties are there. 
But we should be able to utilise our 
manpower in such productive ways. 
We do require more and more yield 
from our public enterprises. If the 
public enterprises were able to 
give us Rs. 500 crores in five years, 
there would have been no contro-
versy at all over these enterprises and 
the country would have enough 
money for development purposes. 

..n ~o f1\'o ~ (~) 
~~,~'fiT;;ff 1968-

69 'fiT ~ ;nrc ~ ~ ~, 
~ ~ ~ Q:m <1'Tffi ~ fit; ~ 
;nrc ~ 'I>"t f~, ~ 
$ lf~ m'IiT 'fiT if;;JC ~ I 

'Fiif.t; ~ if if i1'fTlf ~ ~ ~ 
~ f.;r;fif.t it{ ~ ~T ~ $ 
i'm ~ 'I>"t ~ ~ <it ~ ~, 
f.;r;fif.t m<r ~ tll'WPfii11 ~ $ 
;;ft~~~~qit~1 

~ ~,- 'it ~ if 27 <'Ill§' 

~ ~ it ~ wRt 1It>fi 
it fuir ~ ~ ~ ~, ~ ~ 

;;ft ~ 'fffl ~-~ mf 'fiT 
~~,~m'fiT~~ 
-~'I>"t~~;nrc if~ 

~'I>"t~~Im<r~~~fit; 
27 <'Ill§' '!>~ ~ '!>>:iI, ~ 
27 <'Ill§' @' ~, ~ it 'ffi it W!f 
~it 40 <'Ill§' ~'Ift 

~ ~'r ~ ~ ~-~ if ~ 
~ 'I>"t ~ oro it'r ~~~
~it~~'fiT'Ii'T{~ 

'I'lfI'~,'Ii'T{~'I'lfI'~,'Ii'T{~ 

~ ~ I ~ ~ ~ <it ~ 'IT" 



1745 D. G. S (General) BHADRA 4, 1890 (SAKA) 1968-69 1746 

'1>1' fit; ~ if; ~ '1IWIR'I'" qh: 
~ mn fcrm: m;f ~ I it 
~~~~~fit;ll 
'11W I R'I'" i!!h: ~ fcrm: flI;;r 'til 
~ ~--'flIT em i!!h: m.rr 
'tilfmr.nif~7 ~~~ 
'tillf&:mn~'lfT"lI1iTlIT~ 
'tillf&:mn~'lfT"lI1iT? 

~~,'I;'I'l'iI'~~ql\1 

it m gm ~~ i!!h: ~, 
ttm ~ it ~ ~ i!!h: 
~ i!!h: ~ ~ ~ ;rg(l 
~~~if;~~I~ 

~if~w~~~~ 
~ if; .rt'Il ~, U1t if; lRT<: 

rn~~~~~~ 
i!!h: ~ '1>1' <rff '1>1' ~ i!!h: 
~ ~ if; mfuf .rt'Il 'til ¥T 
q1IT ~ I ~Tit ~ ifPf 1>1' lRT<: 

fifilIT ~- ~ ~ ;;rrr;;: ~-1!~ 
~if;'fT+i"'tilm~~'I>1' 

"it '4 Iq'4"'dlij ~ 'R 'til ~ 
~, ~ i!!h: 'lTf)ffi1I' if; 'fT+i" 
on: ?;tT~ '1>1' ~ vft 'IT ~ ~ I 

..n • ~m <In'ft (~): 
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mm ~I it ~ ~ ~ 
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'lit ~ lIT ~ I ~.~ ~ lI'fin: ~ 
'R1>T o;nWr <rr-fT ~ ~ I 

MR. CHAIRMAN: He deals with 
the demands relating to moral and 
spiritual education. 
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~1~~i!il1f~~ 
~ ;;n;m ~ I 1f 73iffi ~ fi!; ~ 
~ ~ mm it; ;fr;f if f;rcr;iT 1ft' 
~~~~i'tf;;rr..r 

~~~~~~1f 
1!;'!i<mfllh:$fi!;~~ 
~~lfil:<mf.miffi't~fi!;~ 
~lfil:m:;ftfur~~m~ 
:;ftfur ~ 1fI' If>T ~ ;r@ .m 
~~~~lfil:~~ 
fi!;~~ ~ ~~ 

mm i!il 'fiT1ro ~ ~. ~ lIT 
;r@ I llft 'fiT1ro ~ ~ ~ m 
~~~I 

~~~1flfil:~~ 
~fi!;~m;ft;;ff'R~~$ 
~ ..t ~ ~ wif i!i1ft 'IToft 
~ lIh: Ni;')5'1<!itm i!il ~ 
~I~~~~~ 
~~~~fi!;~~ 
~I~it;~it;r.m:~ 

1!;'!i ~ ~ lIh: '3.r ~ ·it 
~ fu'It 1ft' ~ gmr i!il <ft I 
~ fu'It i!il 'fill' ~ 'fill' ~ <re 
~ ;r@ ~ ~ I m<f !'i9 
~mm~1ft'~fi!;~ 
~if~f,;ffi~~ri~ 
~ ~wif~~~lIT;r@1 
llft ~ i!il ~ ;r@ ~ m If(f 

~~llft~m~i!il1ft' 

m<f <rm'<: ~I ~ ~ ~ 1!;'!i 
~ ~ writ mq-it ~ <rTf.!; 
~ 'WAT If>TI{ ~ lIh: ~ 
it;~if~~Imq-~i!il~ 

<rtnr. it; ~ if If(f mfuit fi!; <Iir 
~'I>'T~~I~fi!; 
;rt'!ft ;;IT ;f ~ ~ ~ 'IT fi!; .... 
~ ~, llft ~ it ClIR 
~ ~ m ~ m ClIR If>T Si'ifR 
~ it; r.m: ~ ~l!!!h: .~ 

~i!ilm~~~I~ 
~if;~1f~~<nI?: 
~~~~lf>Tit~ 
~~~I 

SHRI K. RAMANI (Coimbatore): 
Sir, I want to say a few words about 
these supplementary demands, espe-
cially about the Labour Ministry and 
its demands. In this country, big 
newspapers are being run by very big 
monopoly houses like Tatas, Birlas, 
etc. The Labour Ministry has got a 
responsibility so far as legally defend-
ing the rights of the employees work-
ing there is concerned. But in this 
they have thoroughly failed. Not only 
that. They have started a new theory 
to be explained among the workers 
that when any wage board gives any 
decision, that is only a basis for nego-
tiation. I submit that when the Gov-
ernment accept any wage b~rd deci-
sion, the employers must respect it 
and implement it. If they refuse to 
implement it, Government must take 
enough power to get it implemented. 
Today quite the contrary thing is 
taking place. Several thousands of 
press employees are on strike. Their 
leaders and other members are being 
arrested and put in jail only for the 
crime of demanding the implementa-
tion of the wage board decision which 
has been accepted by Government. 
The Labour" Minister used to talk 
much about it, sometimes even in a 
threatening tone that he is going to 
assume ·power. But nothing is hap-
pening. Such a Labour Ministry 
has no right to demand more money 
and no useful purpose will be served 
if we grant more money to that mini-
stry. 

A wage board was set up for sugar 
industry in 1965. Till this day no 
recommendation has been finalised 
and put before Government. What 
is the Labour Ministry doing about 
it? Is it having any other work 
except looking into this? The second 
wage board for textile workers hllli been 
working for the last two or three 
years. But no decision has come 
out. The textile mill-owners. num-
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[Shri Ramani] 
bering more than 6000 are opposing 
the wage board in so many ways. 
The Labour Ministry i; not looking 
into it properly. It is keeping quiet 
in regard to all these things, but it 
demandf more money to spend on 
arbitration boards, wage boards, etc. 
That is why I say that this ministry 
and this Government have no right 
to demand more money from the 
public exchequer to spend as they 
please. Today unemployment is in-
creasing and workers are fighting to 
defend their employment. But the 
Labour Ministry should have come 
forward to their help. I nstead of 
that, if they start speaking that if 
any recommendation or decision comes 
that is only a basis for negotiation and 
conciliation it means that statutorily 
they are not going to assume power 
to actually implement the decisions. 
Whether"'t is a wage board decision 
or any other decision they are not 
prepared to take power in their hands 
and force the employer to accept it 
and implement it. In such a position 
I actually oppose more money being 
given and T oppose the demand for 
more money from the public funds 
to be spent on this. 

~~: ~~~ 
lfq ~ 'fR f1:r;R: -q 3fl!'IT ~ ~ 
if.7 ~ I 

'li\ ~ ~ (1'l') : ~ 
~, ~ m ij'r ~ir f<!; i!t'T 
~~~>r~~~~ 
<m ~ ? 

~~:IW$il'~ 

~~'TIlT'!IT;;frfi!;~~ 

m if! 'TIlT ~ I 

'li\~~:'m'l'3"'f~'IiT 

~ ~ir I 29 i!t'T ~ ~ ~ 
<m ~ mit it it fui 5 q7 

iI'rof>r <rn'IT ~ mll tr ~ ~ 
m it 'W1>r ~ ~ ~ '!lff 
~ 

1{ ~ "fl'iR: 11 3 ~ ~ 

~~I~~~~~
~~ij;ml{~I'3"'f 
ijit~~~~if.7~ 

'iffiffiT ~ : 

"No provision for loans to the 
Company was made in the Budget 
in the expectation that it would 
be in a position to finance its require-
ments from the State Bank and from 
sale proceeds of products 'of its 
three units, viz., Antibiotics Project 
at Rishikesh, Synthetic Drugs Pro-
ject at Hyderabad and Surgical 
I nstrument Project at Madras." 

itft "U1f ij ~ .rt ~r{ ~ m 
;tt~.~ ~ 'liT it;;rr~~'3"f 
ifif~m mor@~~ 
'fltif.t; ~ .rt11l ;tt 'WirnreT ij; ;m:ur 
~ ft:o.mf ~ ~ ~ I 'm'l 'liT it 
lfR mrm· 'iffiffiT ~ f<!; 3 ri;;r 
1968 'liT it>r lfl:IR ~ 'liT '3"f ij; 
~if~~'liif~>rr 
;;frfi!;!<r~;tt~q7~ 

'TIlT ~ I '3"f 'W1>r 'liif if ~ ~ ~, 
.rtf<!; it>r ~ ~ '!IT, ~ it !<r 

~~'IiT~'Ii':~~ 
".. R' 

"Tf things are not rectified prom-
ptly this public sector project will 
have to be abandoned altogether 
for it is at present on the verge of 
bankruptcy." 

'3"f 'f;T it<mn ~ 'W ~ !<r 
;tt ~ i't>r 3 ri;;r 1968 
..". it oft ~ mor 23 ~ ~ 
m<- ll5 'W1>r 'f'iIG if <m ~ ~ 
~?~~'!ITf<!;;;fr~ 

~~itoroitmt'3"f 
'IiT~'q'li':lfTm~~t~ 

lFrt~~I~~'fi'\iIt 
wmff~~g?~~~ 
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~mlf~~~fir.~~ 
~ ~ '1ft 'Ri ~ f.m'IIT fir. 
~ f.m;rlf <tt ~ ~ 
~ it I ~ ~ <tt 'lIT.~ 
~. ~ '1ft h "" ~ #:z;;r 
iRTlf <tt 'lIT tmf vfi ~ ~ 
~ ~ 'PiTfir. ~ ~ ;f;;r ~ tWt 
~mw'IiT~""<ffit~I~ 
~m~l~ri~~~ 
~ ~ if rn f.r<m<;r ~ ~ fit; 
lffi'f <lm: ~. ~ ~. ~ 
lffi'f lfiT '«IT ~ ~. ~ lfiT '«IT 
~ ~ I 'lIT ~ 1f"U;iT '1ft ~lf * ~ '"'1 fl!illT ~ ¥U ~ if 
w.r ~ lffi'f ~ it ~ ~ fit; 
~ ~ '1ft fir.rrlf * 'liT ~ 
~ ~ I ~ ~lfm W <'I1TT "" lIir 
~ lfiTJr fl!illT ~ "W ~. ~ 
W~ ~ lrU~~fit;m<i1 

~ ~ ~ ;;rt;r * ~ <lm: 
tfm~'Ift~Sm'IiTi'f~ 

;;rTIl I it ~~ ~ m if ~ ~ ;fu;r;n 
~t~~in:rq;f~ 
<tt 00:r n: ~ ~ w fuif it 
~~tfit;~m 

~ w q;f if ~) ~ ~ tTIl 
~'3"i'f",m~.mw 
fuifit~~~tl 

;qGf it ~ ~n:mmtf;mlfiT 
~ ~ lI'<m\1f ~ ~ I ~ 
~fVJ 1fQft;rtt * m if ~ 
<tt Ift1r ~ 67 ~ I ~ if ~ 
1ri~~~1 

MR. CHAIRMAN: That point 
has been covered by two Members. 

.n In!~:ift~~I~ 
1t~itr~~f;m~~mfi 

~~lf~~iftmlw~ 
m if 1lit ~ Ift1r ~ fit; ~ Ii<it 
31-4 LSD!68 
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~. ~ ~ ~I W 'I<"ICr 
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16.41 HRS. 
(MR. DEPUTY.S'pEAKER in the Chair) 

"The demand for needbased mi· 
nimum wage". 

SHRI K. K. SHAH: Needbased 
wage. 

SHRI MADHU LlMAYE: 
Need based minImum wage 'liT 
6'r inr ~ ~ I 1i"oiT lf~ 'Ii1¥ 
~ q-m,- ~. ~ it ~ till 
mt:mUr ofttfi <tt ~ 00rr t fit; 
~;f\T mitmmmfi 
m<Jl7 'fT it. ~ ~ ~ ~ if 
m '3IT<IT ~I ~ ~ ~ 
if~<tt~~<tt~~ 
fit;~ if ~ 11m ~ mit 
~m>ifTi'iT~lwfuif~1i<it 
m:r 'lIT <mO!f ~ ;nrr ~ ~ '1ft 
it~""~~t I 

MR. DEPUTY·SPEAKER: You 
will have to conclude now. 

.n In! ~: it qN 00 'fT 

;AA f.m ~ ~I 
MR. DEPUTY-SPEAKER : The 

difficulty is this . 

.n In!~: ~ lfiT om 
If<f<'Iif .~ ~? ~ ~ !lIN If 'Pif 
~~, 
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MR. DEPUTY SPEAKER : You 
have got to follow not exactly but 
some time schedule at least. One 
hour was allotted. Already we have 
taken one hour and twenty minutes. 
If every Member were to speak as if 
it was a General Budget discussion. 
it would be difficult. You have al· 
ready taken IO minutes, I had reo 
quested others to conclude within 5 
minutes, If you say, '" will have to 
have time for five Demands", it is 
impossible. 

~In!~:it~~~ 

iI'r.m ~ I 

MR. DEPUTY·SPEAKER : Others 
have followed the time schedule. 

Ilit ~ ftoI'fIl: ~ <it 32 ~ 

~ nr.r 'R it iI'r.r.rr ~ vrr ~ 
it fu<i; 5 'R ;qif ~ I ~ ~ 

~ <it m~~~\lT<ti'R'~~ I 

~~:~~~~ 
fiI';re' if ~ ~I 
SHRI RANDHTR SINGH (Rohtak): 

He was given only 5 minutes but he 
has consumed ten minutes. What is 
this? We are also to speak. 

MR. DEPUTY·SPEAKER: It is 
difficult. You must realise the diffi· 
culty. 

~ "'! ~Il: it ~ f.rm ~ 
~vrrfit;'!l[~~~~ 
fit; ~ .mf .. ~ .. ", 'lift ~ .rt 't>m 

~~~~~~Iit 't>m 
it m- w-:rr lft ~ ~ ~ 
"fl'il'ffi t . .. 
MR. DEPUTY·SPEAKER : There is 

going to be a debate on this. 
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~~~~t~if; 
~ if; ;IT( 1l fit; ar.r ('fi!; 'flIT lfiffu 
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~~~'Ift~~ 
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SHRI CHENGALRAYA NAlDU 
(Chittoor) : Mr. Deputy-Speaker, 
Sir, hardly we have passed the budget 
three months back and again the 
Government has come forward with 
these supplementary demands. This 
shows that there is defective budgeting 
and that the Planning Commission 
is also planning in a defective manner. 
I think, this is the first time that the 
Government have come forward with 
these supplementary demands within 
three months of the passing of the 
budget. That means there is, defi-
nitely, defective bud getting. This has 
to be rectified. 

Our Government. instead of helping, 
agriculturists, is only damaging the 
cause of agriculturists. In some States, 
they have fixed the prices and have 
reduced the prices and in some States 
they have increased the prices. They 
have fixed prices of rice in some States 
at Rs. 670, in some other States at 
Rs. 750 and Rs. 870. But they are 
impOrting rice at Rs. 1500 per tonne. 
That 'is the landed price here. When 
they are spending so much money on 
foreign exchange in importing rice. 
why can't they increase a little in the 
price of rice in our country to encou-
rage our mrmers to grow more? Our 
Government's intention is to be self-
sufficient by 1971-72. But actually 
Government> is following &uch a policy 
by which wd will not become self-
sufficient and, we will be deficient. If 
we are going to do like that. I think, 

our agriculturists will not be encou-
raged to grow more food. When 
you reduce the prices of food grains 
they will take to commercial crops 
and other things and there will not be 
enough foodgrains in the country. 

In south, as you know, there are 
drought conditions. The people, spe-
cially the agriculturists, have been 
affected very badly. But the Gov-
ernment is not doing enough. Our 
Deputy Prime Minister says, self-
help is the best help. What is self-
help? You take away all our money 
by taxes and you say that self-help 
is the best help. You say, self-help 
is the best help. I cannot understand 
this logic. Instead of helping in bad 
times, Government is going back 
preaching sermons. I want the Gov-
ernment not to preach sermons but 
to come forward with a real proposal 
to help us. We know that in our 
country whenever there are drought 
conditions, Government spent a few 
crores or rupees to help them. But 
if you think of the production, what 
is the amount that we are losing every 
year? How many crores of rupees 
are we losing by way of not producing 
enough foodgrains? How many 
crores of rupees are we spending on 
import of foodgrains from other count-
ries? They are forgetting this aspect; 
they are not taking this aspect into 
consideration. 

Government must include perma-
nent relief, measures in the national 
plan and they must proivide some 
funds for permanent drought relief 
for the States. Maharashtra. Andhra 
Pradesh, Mysore and some parts of 
Madras are chronically affected by 
this and the ryots there are suffering 
very much. There must be a national 
plan and there must be enough funds 
for permanent relief works. .Gov-
ernment must come forward and say 
that in the national plan itself they have 
provided so much funds for perma-
nent drought relief measures and for 
eradication of famine in these areas. 
Government must take up this as 
the most important item. 
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SHRI P. VISW AMBHARAN (Tri-
vandrum): First, I refer to the De-
mand in respect of the Ministry of 
Tourism. The Demand is for pro-
paganda in European countries to 
attract tourists to India. My point 
is this: without giving adequate faci-
lities for tourists in India, what is 
the meaning of doing propaganda in 
foreign countries? Here it is an ad-
mitted fact that facilities for foreign 
tourists in India are too inadequate. In 
this respect, I have a special complaint 
that the tourist centres in the South 
are neglected. As aft instance, I will 
cite the case of the internationally 
reputed tourist centre, Kovalam. in 
Kerala. Pandit Jawaharlal Nehru. 
after his visit to Kovalam, said that 
he had not seen a more lovely beach 
than Kovalam anywhere in the world. 
Many of the foreign dignitaries who 
visited Kovalam had also passed si-
milar remarks. But then it is four-
teen years since the proposal has been 
with the Government to develop Ko-
valam as an international tourist centre. 
Recently the Government of India 
have taken over that project, but 
precious little has been done for the 
development of that place. A year 
ago. the Minister of Tourism. and 
Civil Aviation, Dr. Karan Singh, 
laid the foundation stone of Hotel 
India at Kovalam, but even after one 
year the plan. the estimate and the 
design of the hotel have not yet been 
finalised. I would request the Gov-
ernment to expedite steps for the 
development of that project and for 
giving more facilities For tourists from 
foreign countries. 

Now I come to the Demands in res-
pect of the Ministry of Petroleum and 
Chemicals. particularly the Demand 
for the Fertiliser Corpration of India. 
The production of fertilisers in the 
public sector units is much short of 
the installed capacity. On an ana-
lysis of the information given on the 
floor of this House. I find that last 
year the production in all the ferti-
liser units under the Government of 
India, has varied from 27 to 70 per 
cent of the installed capacity, and in 
the ma;ority of the cases the produc-

tion was 40 per cent of the installed 
capacity; this includes, the much 
publicised FACT also; which was the 
first fertiliser factory to be set up in 
India and in that factory the produc-
tion was only 40 per cent of the i n-
stalled capacity. 

So I would ulige upon the Minister 
to set right things in these units. 
We are very much short of fertiliser 
in the country. Our agriculturists 
have taken to fertiliser in a big 
way and we are importing one million 
tonnes of fertiliser this year. In such 
circumstances, I would appeal to 
Government to rectify the shortcom-
ings in our fertiliser factories, avoid 
corruption and try to work the units 
efficiently. 

Lastly, I come to the Industrial 
Licensing Policy Committee. When 
the Hazari Report was discussed 
here, some of us expressed a fear that 
Government appointed the Industrial 
Licensing Policy_ Committee just to 
avoid taking decisions on the recom-
mendations of Dr. Hazari. This has 
come true. This committee was ap-
pointed with Prof. Thacker as Chair-
man for six months. Then the term 
was extended by another six months. 
Now the Minister has come forward 
with a demand for extension upto 
31st January 1969. I do not know 
what useful purpose is served by this 
Committee. The Planning Com-
mission has formulated the guidelines 
of ind ustrial licensing policy in their 
approach to the Fourth Plan and the 
Plan is being drafted accordingly. 
The Government of India's standing 
committee have endorsed these guide-
lines. Also licences are being issued 
proFusely to Birlas, Tatas and 9!.I)er 
big business groups. In thesf cir-
cumstances, why this Committe~'shoud 
continue to Function is beYOnd my 
understanding. The Chairmall has re-
signed, the Secretary has reti,red: still 
the Committee is Functi<:-ning, for 
what purpose-nobody knows. 

Then the claim of the ¥tinistry that 
the work of the Comml'ttee will be 
over by 31st January 19f,9 i~ fa"e. 
According to the note i given in the 
Book of Demand, : 
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"A provision of Rs. 2.82 lakhs 
was made in the current Budget 
to meet the expenditure on the 
Committee upto 30th June 1968." 

This is for April, May and June, for 
three months Rs. 2.82 lakhs. The 
average works out to less than Rs. I 
lakh a month. For seven months, 
the Minister has asked for Rs. 9.42 
lakhs. That means on the 31 st Janu-
ary 1969, this Committee is not going 
to be wound up. So it is the intention 
of Government to continue the' Com-
mittee till the end of the financial 
year. Then they may come forward 
with a further demand for its con-
tinuance in the next Budget. So 
according to me, no useful purpose 
will be served by the continuance of 
the Committee and T demand that it 
be scrapped. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE : (SHRI 
JAGANNATH PAHADlA): I have 
listened with great interest to the 
various points made by hon. Mem-
bers here. Some valuable suggestions 
have also been made by mem bers. 
May I assure them that Government 
will consider them, and if found 
feasible and practicable, necessary steps 
will be taken ? 

As for the point made regarding 
the I nd ustrial Licensing Policy Com-
mittee, as the House is aware, the 
Committee was set up on 22 July 1967 
to inquire into the working of the in-
dustrial licensing system during the 
period 1956 to 1966. Because of the 
initial delay in the preliminary arrange-
ments, the field to be covered by the 
Committee and also the resignation 
of the previous Chairman, the term 
of the Committee has been extended 
to 31 st January 1969. An additonal 
expenditure of Rs. 9.42 lakhs has 
been necessitated by this extension 
and also by the creation of certain 
additional posts for early finalisation 
of the work of the Committtee. 
17.Hrs. 

Mr. Kothari referred to the eco-
nomic situation in the country. This 
is hardly the occasion to discuss the 
economic situation. However, 

I should like to say that the outlook 
is encouraging. Industrial production 
has registered an improvement in 
the first quarter and there are indi-
cations that there will be further im-
provement in the overall industrial 
production. 

About the grant given to the Rama-
krishna Vidyshala, it is a fact that 
Government had given a grant of 
~upees two lakhs to this Vidyashala 
In Mysore. The grant is intended to 
set up an institution which will supple-
ment academic education by imparting 
instructions based on Indian culture 
respect for all religions .... (Interrup-
tions). We have heard two or three 
hon. Members refer to national cha-
racter and spiritual education in this 
country. Therefore, we thought that 
the grant given to this institution was 
proper. 

SHRI S. KANDAPPAN: This is 
not in keeping with the secularism of 
the country. It is not taken seriously. 
Two lakhs is not enough to do that 
job. 

SHRI JAGANNATH PAHADIA : 
An hon. Member referred to the 
working of the public enterprises. 
It is constantly kept under review for 
improving their profitability and spe-
cific measures are taken in the area 
of management, personnel, scrutiny 
of project reports, inventory control, 
etc. This question has been discus-
sed many times here and I do not want 
to say much now. Regarding DA 
and need based minimum wage, that 
question too has been discussed many 
times and I do not want to take the 
time of the House. Therefore, the 
demands with which we have corne 
before the House may be passed. 

tJoft~~: ~~,!f~ 
;:;'t:;riT~~~ I 4''t~'f 
!loft ~ ~ ~ <:<fT OfT I ~ 'flii 
'IlfIT 'l1l Tol' 'lfr ail' iT 'I');r ;;m;r ~1lT I 

MR. DEPUTY-SPEAKER: ) should 
like to make one observation. When 
such a debate takes place and certain 
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[MR. DEPUTY SPEAKER] 
points are raised, the Ministers res-
ponsible must be present. The House 
must take these things seriously .... 
(Interruptions). This is a general ob-
servation. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. S. RAMASWAMY) : The 
hon. Member, Mr. Limaya referred 
to the joint consultative machinery 
and said that the Home Minister had 
made a wrong statement and that he 
should apologise. I emphatically deny 
that the Home Minister had made a 
wrong statement. According to the 
scheme, if the question of need-based 
minimum wage of the Central Govern-
ment employees is confined to a class 
or grade, it is arbitrary. Otherwise, 
it is not so. The Home Minister has 
not made any wrong statement. 

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
(SHRI K. K. SHAH) : There are two 
grants so far as my demands are 
concerned. One was about arbitra-
tion. A sum of about Rs. 4 lakhs had 
been provided. The second was that 
we have not started transmission in 
Malay language. 

The word used by my hon. friend 
was "notorious". He said we were 
notorious for not doing something. 
He used the word in the wrong context. 
The notoriety lies in this. I get the 
minimum grant and spend the mini-
mum expenditure; the demand goes 
on rising and rising; I must utilise the 
transmission in 83 dialects in a num-
ber of foreign languages; the hours 
must go on increasing. , nd tht" trans-
mission stattons must go cn increasing 
But the demand must come down and 
the grants must come down ! 

For the sake of information to my 
hon. friend I might say that we are 
just appointing a staff for the trans-
mission in Malayan language. I hope 
he will be satisfied. 

So far as Shri Lobo Prabhu and Shri 
Kothari are concerned, I might say a 
f"w words about arbitration. The 

first arbitration was set aside. The 
second arbitrator was the ex-Chief 
Justice of the Punjab High Court. 
The first one was an officer. They 
asked for an officer of our department 
and even that arbitration went against 
us. and it was set aiside. The second 
arbitrator was the ex-Chief Justice 
of the Punjab High Court-Mr. Bhan-
dari. The arbitration went against 
us. Therefore, you cannot say that 
when a case has been referred to arbi-
tration, the judgment will be accor-
ding to what we think is proper. At 
the most you can say that in the 
drafting of the agreement there was 
something, the interpretation of which 
went against us and was not acce-
ptable to the arbitrator. Therefore, 
on these points I hope the hon. Mem-
bers will be satisfied that this in any 
case could not be expected. There-
fore, I have to come before the House 
for an additional amount. 

11ft "'! f~: ~e.f~, 
~ lfofi 'Iff $ ij- m ;;ro;r 
w?m~~~"""W 
~, ~ ~ lro ~, ~ ~ 'f>T ~ $ 
ifmq'f>T~1 m~o;NTlIW 

on:~>il~~~~~ 
if~~I'fM"~~mr~~1 

MR. DEPUTY-SPEAKER: I have 
made a general observation. It is 
very difficult now. On the next occa-
sion, I hope it will be followed. 

I shall now put the cut motions to 
the vote of the House. 

Al/ the cut motions were put alld 
negatived. 

MR. DEPUTY SPEAKER: The 
question is : 

"That the respective Supplemen-
tary sums not exceeding the amounts 
shown in the third column of the 
order paper be granted to the 
President to defray the charges 
which wiU come in course of pay-
ment during the year ending the 
31st day of March, 1969 in respect 
of the following demands entered 
in the second column thereof-
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1965-66 (No.3) Bill 

" Demands Nos. 8, 26, 45, 55, 56, 
58, 66, 67, 71, 78 and 113." 

The motion was adopted. 

17.08 hrs. 

APPROPRIATION (No.3) BILL, * 
1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA); I beg 
to move for leave to introduce a Bill 
to authorise payment and appropri-
ation of certain further sums from and 
out of the Consolidated Fund of India 
for the services of the financial year 
1968-69. 

MR. DEPUTY SPEAKER; The 
question is ; 

"That leave be granted to intro-
duce a Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated 
Fund of India for the services of 
the financial year 1968-69." 

The motion was adopted. 

SHRT JAGANNATH PAHADIA; 
1 introduce tthe Bill. 

Now, I beg to movet ; 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
O:msolidated Fund of India for the 
services of the financial year 1968-69, 
be taken. into consideration." 

MR. DEPUTY·SPEAKER: The 
question is; 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1968-69. 
be taken into consideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER; 
question is ; 

The 

"That clause 2, clause 3 and the 
Schedule stand part of the Bill." 

The motion was adopted. 

Clause 2, Clause 3. and the Schedule 
were added to the Bill. 

Clause I, the Enactillg Formula 
and the Title were then added to the 
Bill. 

SHRI JAGANNATH PAHADIA: 
move: 

"That the BilJ be passed." 

MR. DEPUTY-SPEAKER: The 
question is : 

"That the Bill be passed." 

The motion was adopted. 

17.10 Ills. 
DEMANDStFOR EXCESS GRANTS 

(GENERAL), 1965-66 
MR. DEPUTY-SPEAKER: The 

House will now take up discussion on 
the Demands for Excess Grants in 
respect of the Budget (General) for 
1965-66. 

DEMAND NO.3-AvIATION 

. MR. DEPUTY-SPEAKER : Mo-
tion moved: 

"That a sum of Rs. 8,43,983 be 
granted to the President to make 
good and excess on the grant in 
respect of 'Demand No. 3-Avia-
tion' for the year ended the 31st 
day of March, 1966." 

DEMAND No. II-DEFENCE SERVICES, 
EFFECTIVE -AR\IY 

MR. DEPUTY·SPEAKER : Motion 
moved : 

• Published in Gazette of India Extraordinary, Part n, Section 2, dated 26.8·68. 
t Introduced with the recommendation of the President. 
t Moved with the r<commendation of the Prasidcnt. 


